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Hon'ble Shri. P. Madhavan, Member (J)

&

Hon'ble Shri. T. Jacob, Member (A)
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M. Mani
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3. The Chairman
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Kolkata — 700 001.

4. The General Manager
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Tiruchirappalli

Tamil Nadu — 620 016.

5. The Union Public Service Commission
Represented by its Chairman

Dholpur House

Shahjahan Road

New Delhi — 110 069.

By Advocate Mr. K. Rajendran
Mr. P. Deivendra
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....Respondents



3 OA 852/2013

ORAL ORDER
Pronounced by Hon'ble Mr. P. Madhavan, Member(J)

No representation for the applicants. It is seen that the applicants were not
present even on previous occasion i.e. on 10.12.2019. Accordingly the matter was
posted under the caption 'For Dismissal' on 20.12.2019 and again adjourned to this
day. Even today neither the applicants nor the counsel for the applicants is
present. It seems that the applicants are not interested in prosecuting the case.

Accordingly the OA is dismissed for default.

(T. Jacob) (P. Madhavan)
Member(A) 20.01.2020 Member (J)
AS



